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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-I
(Brief summary of proceedings)
Monday, 18 December 2023 / 27 Agrahayan 1945 (Saka)

Shri Ram Niwas Goel, Hon’ble Speaker in-Chair
The Chair greeted Shri Raghuvinder Shokeen, Hon’ble Member on his birthday.

The Chair gave a Ruling regarding delay in granting approval by Principal Secretary
(Finance), GNCTD to the files of Delhi Legislative Assembly related to e-Vidhan Sabha
project and other expenditure proposals. (copy enclosed).

Shri Dilip Pandey, Hon’ble Chief Whip moved a motion demanding the presence of
Principal Secretary (Finance), GNCTD in Officers’ Gallery at 02:00 P.M..

The House unanimously passed the Motion by voice vote.

The Chair directed Secretary, Legislative Assembly to convey the directions to Principal
Secretary (Finance), GNCTD.

Question Hour :

Starred Questions No. 21 to 26 were asked and replied to. Replies to Starred Questions
No. 27 to 40 & Un-Starred Questions Nos. 78 to 129, 131 to 167, 169, 171, 173, 175 to
188 were laid on the table except replies and Unstarred Question No. 130, 168, 170, 172
& 174 which were not received.

Shri Sanjeev Jha, Hon’ble Member drew attention of the Chair to the false and
defamatory information furnished by Shri Ramvir Singh Bidhuri, Hon’ble Leader of
Opposition in the House on 15/12/2023 regarding death of homeless persons due to cold
in Delhi.

Also moved a Motion to refer the matter to Committee of Privileges.

The Motion was put to vote and adopted by voice vote.

The matter was referred to Committee of Privileges.

Special Mention (Rule-280) :

The following Members raised matters under Rule-280 with the permission of the Chair:
1. Shri Ramvir Singh Bidhuri 4. Shri Kartar Singh Tanwar
2. Shri Mohan Singh Bisht 5. Shri Mohinder Goel
3. Shri Somnath Bharti

Shri Mohinder Goel, Hon’ble Member drew the attention of the Chair on the absence
of concerned Officers of Departments during Special Mention (Rule-280) matters.

Also moved a Motion to ensure presence of concerned Officers in the Officers’ Gallery
during Special Mention (Rule-280) matters.

The Motion was put to vote and adopted by voice-vote.

The Chair directed Secretary, Legislative Assembly to convey the directions to Chief
Secretary, Delhi.

Special Mention (Rule-280) continued :

6. Shri Madan Lal 10. Shri Kuldeep Kumar
7.  Shri Akhilesh Pati Tripathi 11. Shri Naresh Yadav
8. Shri Ajay Mahawar 12.  Shri Abhay Verma

9. Shri Rituraj Govind
Consideration and Passing of Bill :
Smt. Atishi, Hon’ble Minister of Finance moved that ‘The Delhi Goods & Services
Tax (Second Amendment) Bill, 2023” (Bill No. 05 of 2023) introduced in the House
on 15" December, 2023 be taken into consideration and also made a brief statement.
The Bill was considered clause-wise.
Also moved that the Bill be passed.
The Motion was put to vote and adopted by voice-vote.
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Adoption of Report :

Shri Madan Lal, Hon’ble Member of Committee on Welfare of Other Backward
Classes moved the Motion that “This House agrees with the Third Report of Committee
on Welfare of Other Backward Classes presented to the House on 15" December,
2023,

Also made a brief Statement.

Shri Dilip Kumar Pandey, Hon’ble Chief Whip moved an amendment that Third Report
of the Committee on Welfare of Other Backward Classes presented in the House be
deemed as Interim Report of the Committee on Welfare of Other backward Classes and
final Report to be presented after implementation of the recommendations of Interim
Report .

The amendment was put to voice and adopted by voice-vote.

Shri Rituraj Govind, Hon’ble Member also expressed his views.

The Chair adjourned the House upto 2.00 PM.

House reassembled.
Hon’ble Speaker in-Chair.

Smt. Atishi, Hon’ble Minister of Finance made a brief statement and also expressed
her views regarding delay in granting approval by Principal Secretary (Finance), GNCTD to
the proposals in the files of Delhi Legislative Assembly

Shri Dilip Kumar Pandey, Hon’ble Chief Whip informed that Secretary (Finance),
GNCTD was present in the Officers’ Gallery and sought a statement.

The Chair informed that Principal Secretary (Finance), GNCTD was on leave.

Shri Vishesh Ravi and Shri Mohinder Goel, Hon’ble Members expressed serious
displeasure on the absence of Principal Secretary (Finance), GNCTD and alongwith
other Members demanded the presence of Principal Secretary (Finance), GNCTD.

The Chair, taking sense of the House, directed that Principal Secretary (Finance),
GNCTD should be present in Officers’ Gallery at 05:00 PM.

Shri Dilip Kumar Pandey, Hon’ble Chief Whip moved the following Motion

“This House resolves that in the administrative and financial matters of Delhi
Legislative Assembly Secretariat, the process going on since 1993 should continue and
all administrative and financial proposals should still be sent directly to the Finance
Department as before”.

The Motion was put to vote and adopted by voice-vote.

The Chair directed that Chief Secretary, Delhi be also informed.

Shri Dilip Kumar Pandey, Hon’ble Chief Whip drew the attention of the House to
incorrect and baseless statement made by Shri Manoj Tiwari, Hon’ble Member of
Parliament in Lok Sabha on 07/12/2023 against Delhi Government on the issue related
to demolition drive in Jharoda & Sangam Vihar, Burari, Delhi.

Also made a brief statement conveying the factual position in the matter.

Short Duration Discussions (Rule-55) :

I. Shri Madan Lal, Hon’ble Member initiated discussion on “hindrances being
created by the Finance Department in the functioning of Public Works Department,
Delhi Jal Board and Health Department”.

Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition drew the attention of the
Chair to the Notice of Calling Attention submitted by Shri Ajay Mahawar, Hon ble
Member under and demanded that the same be taken up for discussion.

The Hon ' ble Members of Opposition Party indulged in sloganeering and disrupted the
proceeding of the House.

The Chair repeatedly requested the Hon’ble Members of Opposition to resume their
seats, but however, they continued to argue with Chair and continued their
sloganeering.

03.00 PM: As per the directions of the Chair, the Marshalls escorted Shri Ramvir Singh
Bidhuri, Hon’ble Leader of Opposition alongwith other Hon’ble Members of
Opposition Party out of the House.

The following Members participated in the Discussion:

1. Shri Rajesh Gupta
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2. Shri Shiv Charan Goel

3. Shri Abdul Rehman

4. Shri Akhilesh Pati Tripathi
5. Shri Naresh Yadav

6. Shri Rajendra Pal Gautam
Smt. Atishi, Hon’ble Minister of Finance replied to the discussion.

II Shri Rajesh Gupta, Hon’ble Member initiate discussion on “’farishtey’ scheme on
the verge of closure due to non-payment to Hospitals”.
The following Members participated in the Discussion :
1. Shri Somnath Bharti
2. Shri Mohinder Goyal
3. Shri Ajay Dutt
Shri Saurabh Bharadwaj, Hon’ble Minister of Health replied the discussion.

II1. Shri Rituraj Govind, Hon’ble Member initiated discussion on “provision of basic
amenities like water, sewer and road etc. to the residents of unauthorized colonies
by the Delhi Government”.

The Chair, taking sense of the House, extended the sitting of the House upto 6.00 PM.

Shri Dilip Kumar Pandey, Hon’ble Chief Whip drew the attention of the Chair on the
absence of Principal Secretary (Finance), GNCTD at 05.00 PM.
The Chair, taking sense of the House, referred the matter to Committee of Privileges.

Discussion continued :

The following Members participated in the Discussion

1. Ms. Bhavna Gaur

2. Shri Sanjeev Jha

3. Shri Bhupinder Singh Joon

4. Shri Jai Bhagwan

Shri Saurabh Bharadwaj, Hon’ble Minister of Urban Development replied to the
discussion.

Motion under Rule-114 :

Shri Rituraj Govind, Hon’ble Member congratulated ‘7at-hole’ mining experts from
Delhi who participated in rescue operation of 41 workers trapped inside the Silkyara
tunnel, Uttrakhand.

The Chair expressed his gratitude to the Hon’ble Chief Minister, Hon’ble Ministers,
Hon’ble Leader of Opposition and Hon’ble Members before adjourning the House sine-
die. The Chair also expressed thanks to the staff of Assembly Secretariat, Officers and
Staff of various Departments of Delhi Government, Security Agencies and Media for
their cooperation in the smooth conduct of the sitting of the House.

National Anthem — Jan-Gan-Man
The Chair adjourned the House sine-die.

Raj Kumar

18 December, 2023 Secretary
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RULING BY HON’BLE SPEAKER
DATE OF SITTING: 18-12-2023

Hon’ble Members,

During the proceedings of the House on 15 December 2023, Shri Madan Lal, Hon’ble
Member while discussing the pressing issue of environmental protection had drawn the
attention to the bundle of documents in the House and stated that in order make Delhi
Legislative Assembly function as an e-Vidhan Sabha, a provision of Rs 20 crore was made
in the budget in the year 2019-20 and even after so much time has elapsed, the e-Vidhan
Sabha project is yet to be completed. The Hon’ble Member also stated that if e-Vidhan Sabha
had been functioning, the unnecessary use of papers could have been avoided and as a
measure of environmental protection, many trees could have been saved from being cut.

Hon’ble Members, I had also given information regarding this on 15 December 2023 but at
that time the related data was not available with me. But today, with great distress, I am
informing that the e-Vidhan Sabha file was sent to the Principal Secretary (Finance) on 10
April 2023 for engaging a Consultant and after that reminders were also sent several times
and the Principal Secretary (Finance) was also informed. I also want to inform the House
that the tender process for this work has already been initiated and tenders have also been
opened but due to the delay in getting approval from the Finance Department, the cost of e-
Vidhan Sabha project is escalating, Will the Principal Secretary (Finance) take responsibility
for escalated costs. Due to his obstinacy, the file related to engagement of Consultant for e-
Vidhan Sabha project has not been approved till date though eight months have since passed.

I also want to inform the House that the Legislative Assembly Secretariat is being
continuously harassed for its day-today expenditure. The canteen bills of the Legislative
Assembly are pending with the Principal Secretary (Finance) for last one and a half years. |

am attaching copies of the pending files. I have also sent information regarding this to the
Hon’ble Lt. Governor on 24 November 2023.

Principal Secretary (Finance) is not approving these files. This reflects his malicious attitude.
It is a matter of concern that on whose instructions is the bureaucracy indulging in such
undesirable behaviour. It is also a matter of regret that this year the programs on the occasion
of Diwali, Chhath festival, Gurupurab and now Christmas and New Year could not be
organized because the Finance Department did not approve the files related to these
programs. These events are organized every year not only to promote social, religious and
cultural harmony but also to make the general public aware of rich values and traditions of
Indian culture.

I am placing this entire issue on the table of the House for appropriate action.



